1337 FrHYD. ACT V] - Cattle Trespass

(Translation)

THE HYDERABAD CATTLE
TRESPASS ACT.
© No. V of 1337 F.
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Cattle ‘Trespass‘ {1337 F: HYi) ACT V-
(Translation)
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) &
- CHAPTER 1V. : L;v
- &I { . : Ii ’
FILING OF COMPLAINTS. . | _ u"" LE L ) glr”‘
17. Complaint. S L - ,-/(,-w—/f 18 7
18. Enqux‘ry_antd ﬁndmg.‘a_ i R ; Jf} "W l‘/‘

19. Mode of recovery of fine. o R
DR S AT
20. Provisions  of this Act not to

prevent action in Court. . _g"u’ff‘ (N dL I UfLJ(‘ é’! P

b

CHAPTER V.

ﬂPENALTIES. _ / f"lél
21. ‘Taluq Magistrate ma award
Pumshmen% i y ”MJ{‘/{/"‘UUJ”Ui”"b" Y’
' ‘.2'2.";;- Acts to. constitute offences. ~
' ~under law" in" force. © . o8 r‘/’ %{)b’iu’l})ﬁ U\-’L UJ’LJ rr

RERSINUR . .;,.*_. ; ) . . -LLJ’)""‘)
23. g;gler of Magistrate shall be b/)"Lf) ();(dﬂ 4 g r_jt n,,

‘ CHAPTER VL

GENERAL PROV‘I‘SIONS.‘ B rb(,‘, f
24, Power to appomt ofﬁcers to _,J; /?JZ I’ '/UU ,“ f’ ’gg .
. , superv1se pounds |
" 25. ‘Exemptlon “from payment of ..]W;&_;;)“; ,f_;‘ ‘-m,:
court fees. . b .
26. l"Powers. SRR e L, - u?JL—«W’
27. High Co.urt may make rules, - ké-'f VJ /5“ ‘ '7,4’;.&“ i A& r L

923 -



CHAPTER I.
~ PRELIMINARY.

1. This Act may be.called the
e "Hyderabad Cattle Trespass
ggg’gﬁe Act and shall come into
mencement, ~force in the whole . of

Cattle Trespass [1337 F:HYD. ACT Vi

( Translatton )

- THE HYDERABAD
CATTLE TRESPASS ACT.

No. V of 1337 F.

(Received the ‘assenvtzof H.E H.the
Nizam on 24th Azur 1338 Fasli).

~ Whereas it is expedient.to consoli--
- date and amend the law relatmg to
trespass by cattle; It 1s hereby
enacted as follows — ’

H.E:H. the Nizam’s Domi-
mons from the date of its *publication
in the Jarida.

*Published in the Janda. dated 15th Dal,
1338 F.
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L 1337.F HYD ACT V1 Catile Trespass |-, e

¢ Translatwn )

2. On the commerncement of this
' Act, the Cattle Trespass
Regulation shall be re-
pealed.

Repeal of
enactments.

3.  In this Actv,' unless there ié
_anything repugnant in the

Defipitions. .
CHPIHOPS: subject or context,— -

*[(1) ‘Magistrate’ - means the
. Magistrate. been, under section 13 of
the  Hyderabad Code of Criminal
Procedure, given "by the. Govern-
ment, the powers of a Court in cases
relating to this Act, but within the
City Police limits the provisions con-
tained in the Hyderabad City Police
"~ Act shall have effect ;]

(2) “officer of police” means the
police patel of a village,
and where there is no
police patel, the person
who discharges the duties of a police
patel, and every officer of police not
below the rank of a Dafedar,

Officer of
‘police.

Revenue officer who has
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Cattle Trespass [1337 F: HYDFACT V
(Translation) . . ‘

(3) ““seizer” means any person
who seizes any cattle tres-
,  passing and includes any
person by whose order or permission

.. such cattle is_seized.

Seizer.

27 (4) “‘cattle trespassing” includes
C - every kind of cattle seized
. p::gfléf?' ~under sections 7 and 8:

~ (5) “‘pound” means-a Kondwada
Pound. - compound, banjar dudi or

o enclosure which is fenced
“and set apart for cattle trespassing;

(6) upound_kleep.ef”- inclddes a
T " village police :patel or
Pound- “watchman or_a muzkuri

W
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, ,31337 F:HYD. ACT V] Céttle Tfespass
(Translatzon)

any person superv1smg a pound either
on remuneratxon orasa servant

CHAPTER II.
_ GENERAL POWERS.

4. (1) The District Magistrate may
establish suitable. pounds

%"-we?s of . in every taluq of a district,
1strict
Magistrate. . -close to the Taluq Court

and 'in every village or
vlllages, wherever necessary,” adjoin-
ing the. .police -station or the Chowdi

. of the police patel (whichever site be

convenient) and may determine the
- village which shall use a particular

pound ‘and proclaim it by beat- of
. drum to the inhabitants of the villages
" and the pohce patel.

Explanation—The pounds existing
in talugs and- villages on ‘the com-
mencement of this Act, shall, unless
. required to be shlfted be deemed to
have beén established under this Act.
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Cattle Trespass [ 1337 F: HYD, ACT V
~ (Translation)

(2) The District Magistrate shall,
a month before the commencement of
each Fasli year, fix the rate of charge
for feeding the impounded cattle,
taking into consideration the season-
‘and the local conditions, and communi-
cate the same to the Taluq Magistrate.

{(3), The District Maglstrate shall
exercise’ a general supervision over

* the taluq-and village pounds and may
inspect the " office records of any
pound and issue necessary instructions.

‘5. The Taluq Magistrate may,—
Power of ' T

Taluq
. Maglstrate

(1) on the commencement of the

year, cause the seal of his Court to be

- affixed to the "registers kept by the

police patel and attest them and issue

necessary instructions with regard to

the upkeep and arrangement of the
ofﬁce records ; v

(2) cause alrst to be prepared:
.in .the Taluq Court of the villages
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1337 F: HYD. ACT V] Cattle Trespass
(Translation)

‘‘having pbunds and of* those havmg

“no pounds, L S

“."/(3) when required, call for ‘and
inspect  the records and registers con-
nected with the pound of the police

" patel and issue necessary instructions
“and ensure compliance therewith ;

. (4) when - necessary,”
pound-keepers in accordance
sub-section (2) of section 26 ;

with

(5) exercise general superv151on
over the pounds of the v1llages ‘under
the taluq ;

_{6) invite attention of the Dis-
trict Magistrate to the necessity of
estab\lshmg a pound or of suitably
repair ing any pound or changing the
site thereof in any village ;

_ (7) causei in accordance ‘;vi‘t'h
this Act,' the dscharge from the pound
and the impounding of cattle seized ;

(8) cause a list of the scale of
fines and rate of charge for feeding
. the cattle trespassing to be posted at
a conspicuous place in the Court in
the language: of the'Court and in the -
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Cattle Trespass, [1337 F: HYD ACT V|

(T ranslatwn )

l;local’language, and’ dlrect the . sale of"

‘the cattle trespassing and "confirm
- such sale as final and take any action,
-give-decisions and pass orders in cases

relating .to the cattle trespassing.

Explanation —In the.absence of the
Magistrate the -Magistrate” in charge
may, if necessary, direct the sale on

the appomted date; ..of cattle tres-

‘passing and confirm such sale as final
or may pass any other order accord-
ing to the exigency of the time.

"6."" The:police pafel oL the pound-_

.keeper—.
Duties of - -
Police Patel ‘
and Pound-
keepers. -

(1) shall- kéeép-iti - proper-order

the registers and records pertaining to

. the cattle trespassing;

: (2) ‘shall manage and superv1se
e from*atlme to- time- tl‘ie 'vﬂlage pound
and stray cattle; "~
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1337.F HYD. ACT Al Cattle Trespass '
- ’ (Translatwn)

(8) ".shall post at- a' conspicuous °
place in the chowdi a list of the rate of
fine and of charges for feeding the
cattle trespassing in. the language ofw
the Court and in the local language,

“. (4) shall forthwith admit to the
pound- all cattle trespassing brought
by the seizer and give him a receipt
therefore, recording the fact in the
register and diary of the pound; and
make adequate arrangements for
feeding and watering the cattle and,
refrain . from putting 1mpounded
cattle to any use whatsoever,

, (5) shall cause the milk of any
1mpounded milch cattle like cows and-
buffaloes to be sold at the bazar rate
and keep in deposit the sale proceeds
and to remit the amount to the Taluq -
Court, obtaining a receipt therefor;

. (6) shall on the day on which
any cattle is admitted to he pound,
proclalm the fact before sunset to '|
the " inhabitants of the v1llage by
beat of drum; . :
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: Catile Trespass.
(T rdnslatidn_\),_‘ R

(7) “shall, prevent re51stance
offered by any person to the ~seizure
.. of any cattle trespassing or an attempt
* made to release any such cattle from |

the seizer’s custody," and invoke the
. 'assistance of the police or of t‘ne
“_public, if - necessary,

(8). shall, the owner or his agent
when upon . appearing before him
_within five days from the date: of
*seizure to claim the cattle and proving
to his satisfaction that the seized
cattle belongs to him, discharge such
cattle from the pound having Tre
“covered. the amount  of fihe and
 charges for feeding, if any, and deliver
it to the owner or agent, obtaining
receipt . therefor, and make entry
--thereof, in the register and diary of
the pound, grant ing a receipt to the
remitter for the amount ;

- {9). shall when the owner or his
agent does not claim the cattle in spite
of its being kept in the village pound
for five days from the date of seizure,
send such cattle after expiry of the
said period with a report to the con-
cerned Magistrate without unnecessary
delay;

[1337 F:HYD, ACT V] ~
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1337 F: HYD ACT V1 Cattle Trespass |
) (T ranslatzon)

N

(10) unless dxrected by the
Maglstrate shall " not ‘discharge any
cattle admitted to the pound or make
entry thereof in.the pound register
- without recovering the fine and other
necessary charges..

Explanation—;- Pound-keepers shall
be deemed to be Government servants
for the purposes of this section.

* CHAPTER III.

GENERAL PROVISONS  RELATING
~ TO THE IMPOUNDING AND
"DISCHARGE OF ANIMALS.

T When any “cattle trespassmg
on any land, premises, or

Person in garden, causes damage to
charge of .
land way any plant,’ grass, crop,
seize cattle’ tree or property, the
to be there- -owner or person in charge
. after . £ h land H
of such land, premises or
1mp3unded.

garden and any other
_person whose interest is thereby pre- "
judiced may, having seized or caused
to be seized such animals, admit them
forthwith to the pound established
for the village'in which the’ damage
to the property has been caused or
the cattle have been seized. ~All

\
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"C’qttie Trespass [ 1337 F: HYD: ACT VV

(T ransla"tio‘n‘)
. officers of vvillage' and police shall
when requrred ard in the se1zure of

. such cattle and prevent resrstance to

- such seizure offered by ‘any person or

while- the  cattle are’ taken to - the
pound or impounded or shall prevent
4 4111ega.1 rescue from the pound by any

person

: 8, The persons or .the Govern- .

ment - servants in charge

Govers- ' -of public roads, pleasure
ment - . grounds, plantations
servants

may seize canals, pipes, reservoirs,
animals embankments and the like

- and also officers of police
may, under section 7, seize any cattle
doing damage to or spoiling the afore-
~ said places or found straying thereon
~ without a keeper and send them forth-
with to the concerned pound.
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1337 F: HYD. ACT V- Cattle Trespass
( Transiation )

Explanation—Nothing herein con-
tained shall apply to cattle allowed to
go astray in accordance with some
religious observance.

iy

9. When cattle are admitted to a
pound under' sections 7

‘Entryof  and 8, the police patel
‘r:att,ls'i;l‘_l nd shall make an entry of the
d"ii‘ry 2% fact in the pound registers

giving the seizer a receipt
therefor and " shall make adequate
arrangements for their safe custody
and maintenance, - .77 - :

‘Name of cattle.

i) Elephant and its
2) Camel and its
3) Horse and its

4) He-buffalo, she-

5) Bullock, cow and

: w“wu c‘xgub!m '
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© #[10,

Fines in regard to the cattle
Rates of mentioned in the fore-
fines.

going sections, shall be

levied at the' followmg rates, namely -

~.Amount of ﬁne '
per head

Fifteen rupees.
young.
Seven rupees

eight annas.

young.
Three rupees.

”  young.
Two rupees

buffalo and its eight annas.

young.
Two rupees.

the young of
Cow.

* *Substituted by Act No. XXXIV of 1950,
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CattIe Trespass ['1337 F: HYD. ACT \%
(Translatwn)

y

SO UGG O

6) Pony, geldmg or *[Two rupees]

..;mule.; y
T DO IR T
7). Ass, pig and *[one rupee
. their young. _eight annas.]

8) Goat sheep, ram
and their young. One rupee.

I:r0V1ded that when from the report »
of the D1str1ct Mag1strate the Govern-
me_nt are convinced that in ahy parti-
‘cular area cattle are allowed to go at
large by their owners with intent to
i causé damage to the crops, the -
Government may by notification in -
the Jarida di;ect that for such areas
the rates éf fine laid down in this
section shall be double;l. Government
may also, at any time by notification
' in the Jarida, modify or cancél the

] - said notification.]

*Amended by Act No. XIX of 1956,
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1337F: HYD. ACT'V ) Catlle Trespass
(Translation)

11. When the owner .of the im-

_— . - pounded cattle - or ‘' his
Release of

! agent appears before the
;ﬁtsﬁf_mm police patel or the pound-

keeper and claims_ such
cattle within five days from the date
of their seizure, he shall, after satisfy-
ing himself as regards his claims to
ownership of the cattle and having
. recovered the fine and fodder charges
-(if any) from him, deliver the cattle
to the claimant after obtaining a re-
ceipt from him. A receipt for fine
and fodder charges shall be granted to

the owner of the cattle or his agent. In-

" case the fine is not paid or the owner
fails to appear before him, within
the said period of five days, the
police patel shall write off the cattle
from the register and send them with
a report to the Magistrate concerned.

<

~ Explanation—The report shall state
the date of seizure, the name of the
seizer, the kind, description and num-
ber of cattle and their approximate
value together with other matenal

partxcular;
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Cattle Trespass [1337 F: HYD ACTYV
( Translatzon ). :

12. (1) When the cattle are del1-
Impound- 'vered in the office of the.
ing of -~ "~ Magistrate concerned with |

cattle by:  a report, he shall direct

order of - = ° .
Magistrate ‘_that -

and issue of
notice of
sale by
auction.

(é) a file of the case be openéd
and the report registered; ,

(b) the caftle be admitted to
the pound after being identified ;.

(c) notlce allowwg ten day s '
time be 1ssued

(d) after issue of the notice the
file be putupon...ccceeeiiiieniennnnnn. (the
date to be fixed). S -

(2) The concerned p':)und-keeper
shall, in persuance of a Magistrate’s
order, the concerned pound-keeper
shall admit the cattle to the. pound:
~and arrange for their - maintenance -
and feeding and watering in the
manner referred to in. the foregoing:
sections, and where fodder charges
are required, he shall submit a report
to the Magistrate, and obtain his sanc-
tion "thoerefor and mamtam regular
accounts.
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1337 F: HYD. ACT V] Castle Trespass ‘

( Translatmn )

. (3) On the same ‘day, if possible,
~ or on the next day, a notice of sale
" by auction in the language of the
Court and in the local wvernacular
shall be issued in quadruplicate of
which - the original shall be posted at
a conspicuous place in the Court, 'the
second copy in the nearest police
station or out-post and the third
copy shall be displayed at the
"pound wherein - the .cattle were
impounded _after seizure, with a
* proclamation by beat of drum and
the fourth copy along with report of.
- .compliance shall bekept in the file.

~ The -notloe shall state the following
partlculars -

(1) thesenal number,

(ii) the kind ofzcattle

(iii) the number: ‘of cattle;

@iv) rthe description, -

“(v)- the place. where seized, -

(vi) the ;place of sale of cattle,
“i(vii) the .date' -of. sale,
(vul) the oondltlons of sale, "

‘v ‘e}:‘ ] . \,,‘..

QAT (e Wi Ol
fc‘_/./u-‘um LY 2 g
! E/(..,J(}"’ULLVZ__ e
{/&J M&LL o b

7 7
4/T:LJJ<5") u"f—‘u") |
U@Jsﬂlﬂ ol J(.v::'-/f J2
u/)(:"..v é/@wu/u’/ur

Jiﬁer_J‘/U:l
{JQ,MWUJ

L,.wf/u‘n /a//c“)/
s 1.: /‘U’;;Uw °/,uu) L.J
(uw,w.b//_.w{)u 2

/LJ ‘)”_,( E’(zé._.ut)/‘}"(

_.L..- Ja

::...J/-

frcww.,muw—/ J

lr)uJ“r—J( Y- J(r’uu (h
(Lﬂcb)-M"(ﬂa— 3 s
"L/u SIRAEDS] u'f)fuu
r)}v L (0. k?,('wu'/wu

_r}wt,../(ﬁ )

<939



:‘Cattle Trespass [1337 F HYD AC’l V »
(Tr ansla tzon) :

(4-) If within - the penod ‘men-
tioned i in the notice, the owner .of the
“-cattle. or. his- agent, . a! pp ears
before the Magxstrate to claim the
cattle, the Magistrate shall summarily
“satlsfy himself as-t6 the ownership of
the cattle, and the claimant’s owner-
ship having been proved, make an

order for payment of the amount
specified jn'section 10 together with
fodder . charges (if any);; and oa pay-
‘ment of the necessary charges the
‘cdttle shall be delivered to the owner
~and- arece1pt 1ssued for the amount
“realised.

i

.Wheré -the".claimafit fails ‘to
“appear, the cattle shall be sold by
_auction “on the date notified. and the
‘sale proceeds shall;-after deducting
“the expenses necessarlly incurred on
~the cattle; be held in deposxt for three
months,

13 When a claimant of, the seiz-

© ~.. Ued cattle appears and the
Owner of  investigation of his claim
:attlle }niy is. not _completed before
a pgftgmfe_-’ “the date'notified" for auc-
mentof . ,tion, the claimant may

o Bustiont apply to, the Magistrate

P for” pfosfponement of-auc-
tlon, whereupon the Magxstrate shall
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* 1337.F: HYD-ACT Y Caytle Trespass
: (Tran’sla}'ion) N

sdirect + that from" the date on which
the auction is postponed ‘the neces-
sary charges incurred on the cattle
- claimed-shall b€’ paid by the claimant
and the cattle shall be delivered tb
* him on his executing a bond. Where
‘no-application..is hade- for. postpone-
ment of auction, the cattle shall be soid

”by atction and if the owner’s claim is
“established, - he -shall “be -éntitled to
receive such amount from the sale
.. proceeds, as may remain after deduct-
-ing the amount specified in’section 10
and the fodder-charges incurred.

14. The sale of cattle by. auction
p.n.l i shall’be: conducted in.the:

vMode of

] manner prescribed by the
faleby ~ Hyderabad Code of Civil
TN Procedure - -

5 il‘he amounts realised. under
thie provisions of this Act,

Crediting  shall be credited to ap-
g ‘;‘“Q‘g‘ts propriate heads of ac-
priste heads -count; for example fodder
charges shall be shown

of acwunt
. -under - -the- head, cattle

fodder ,charges and fine under the
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_'Cazzle Trespass [ 1337 F: HYD. ACTV
(Tmnslatzon)

head, fines. In case where cattle are
sold by auction, the amount of sale-
proceeds remaining after deducting

. the expenses, shall be held in deposit
for three months and shall be paid to
the. rightful claimant on his making
application within the period; other-
wise after expiry of the said period
shall be deposited to the credit of the
Government.

Explanation :—The amount realised
‘under sub-section (5) of section 6
shall be deposited to the credit of the
*[Government.]

16. The District Magistrate may

' . after obtaining sanction

- Constructing * ypder section 26, cons-
pounds from d

amount ¢f truct and repair the

fine. ~ village-and ta]uq pounds

‘ utilizing th e amounts
realised under section 10.

* .*Amended by Act No. III of 1303 'F.
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1337 F: HYDL ACT'V'Y Cattle Trespass

( Translatlon )

CHAPTER IV

lemg Of Complamts :‘

~(1)-Any person: whose cattle

have been’ seized ~and

ComPlaiﬂt _impounded  under - this.
‘ ‘Act, may at'.any :time "
within ten days from: the date of .
seizure, lodge.a complaint in person -|-
or by an agent ‘or by any authorised:
‘person, * acquamted with the facts of |
the .case. : The,complaint shall state .

the followmg partlculars —_

. (i) the name of the. com-’
" plainanant with  father’s’

name, residence, and occu-
pation and age ;'

*. (ii) "“the. name of .the seizer

with father’s name, resi-
dence,. occupation and
age; - ¢ TR

(iii) . the kinds of cattle and-

thelr number ;

(iv) the description of:cattle ;

. (v)-. the date of 1seiz,’1_1're; R

~(vi) ‘the place of seizure speci-
"~ {ying the pound wherein
the cattle were impounded

" after se1zure . .
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Cattle Trespass [ 1337 F: HYD. ACT V
- ( Translation)

(vii) - the grounds on- which:

ownership is claimed ;
: 2

(viii) request.

(2) Where a complaint is not
made in writing, the Magistrate may
record the complainant’s statement on
oath which, among other things, may
also spec1fy the particulars required
to be mentloned in the complamt

v 18 (1) If after recordmg the state: |

ment of the complainant

Enquity - on gath, the Magistratehas. |~

and ﬁndmg. reason to believe that his

cattle have been seized, he shall, after
summoning the - person complained
against, make a summary enquiry
" into the case, and if the seizure is
proved to be unlawful, shall award to

the complainant compensation not ex-

ceeding fifty rupees for the lossor
damage caused by the seizure and
detention of his cattle. - The Magis-
trate shall also charge the seizer with
so much of expenses and fine as have
been or may have been charged to
the owner of the cattle:

kS
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* 1337 F:HYD. ACT V] Cattle Trespass

. (Translation) . -

Explanation—Where the charges
for release of any cattle have been
paid by the owner, they shall be
refunded to him by recovery from the
seizer ; otherwise they shall be re-
covered from the seizer and credited
to appropriate heads of account,

(2) If the cattle have not been
released from the pound, the Magis-
trate shall direct their release,

19. The damages or fines to be
imposed under this Act

xgg:egf of On the person complained
fine. ¥ . agamst shall be recovered

in the manner prescribed

for recovery of fines in the Hyderabad -

Code of Criminal Procedure
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(Cattle TreSpass [1337 F HYD ACT V

20 If

Prov1sxons
- of this Act
pot to pre-

vent action

in Coutt
]

%1 A Talug- Maglstrate may, on
a " conviction, inflict punish-

Talug

T,

: Crlmmal Court. .

Magistrate .

may award
* punish.
ment.

».,!

( Translatzon )

damage is caused to any
person’s property from
trespass by cattle, nothing
shall prevent such aggrie-
ved person from taking
action in a C1V11 ~or

CHAPTER V.
Penqliies.:‘:'t '

ment  on' the following
persons :—
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1337 ¥: HYD. ACTV] Caltie Ti'espaSS

(Translation)
(l) any person who, in contra:

vention of this Act, forcibly obstructs
the seizure of caltle or after seizure

forcibly ' rescues them before or after

their admission to the pound he shall ) |

be pumshed with 1mprxson,ment which
" may extend to one month or with fine
Whlch may extend to one- hundred

Tupees o_r with both ; 5

(2) any person who, being " in
charge of the register pfpouhd,‘ fails
to make entries of income and éﬁ;pén-
diture therein or fails to issue a
receipt to the person entitled to it or
does any other thing contrary to the
purposes of this Act, which is not
specifically "inentioned herein, he shall
be liable to ﬁnc which may extend to

two rupees, e
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Cattle Trespass  [1337 F: HYD. ACTV
S (Translation)

-(3) any police patel, pound-

keeper or an official, who beihg entrust-

“ed with the performance of the duties

under ' this Act,’ acts dlshonestly,
negligently or carelessly or ‘commlts
criminal breach of trust, he shall be
pl;nished with fine which may extend
to fifty rupees or shall be rérho,ved
from ‘service. - The fine so ‘imposed,'
’may be récoirefed b‘y déductidn from

* his salary or wages.

{4) Officers of polic;:,. or other
officers c'onc>erned; or pound-keepers,
shall not, directly or through‘ any
person, purchase any cattle at an
auction. Every such offender shall on
conviction, be pumshed with fine not

exceeding fifty rupees.

22. The provision's‘ of this Act
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1337.F: HYD. ACT V] Cattle Trespass
’ - (Translation)

Acts t shall not have effect in
. actsto the case of acts mention-
constitute . . A '
offence, tioned in this Act which
under law . constitute. an. offence -

in force.

under any other -law for
the tlme belng in force.

23. No appeal shall lie against an

Orderof - order -of a  Magistrate
'Magistrate.  passed under this Act.
shall be , .

‘final.

CHAPTER VI. -

" GENERAL PROVISIONS.

24, The Governmenf may appoint
one or more supervising

Power to '
appoint officers- for the supervi-
officersto  sion of pounds.

supervise

pounds.

25 All applications made under
this Act shall be exempt

" Exemption

from pay-  from payment of court-
ment of - fees.’

court-fees.

’L&‘:ﬁ'(é)cd'; @&dbﬁlp&i-‘
LUJ b/:l‘;-/u. VRIS,
v zé b 4.;./;;-77(}&/ |

| ’;z ~/~ dfb/,a u!u/m‘

/c

M{ / @L’f(wu;ricf
u/f(,f"c_—UJuJ (
A/"//H!‘/JUI,Q ;'LJ

-t/&y;-

,,'%; G
r ufuul:pu

-/L—'&f‘.l({/ﬁ!— JC'”/

/l’
waw

iy fi - L 31 F L
-Q/J/u:fu b e st

&

wb ,J.b/) L" B th(/)
U‘J;'JJJ,LJL})J/AL U-
< 161 o § 0 5 5

949



Cattle Trespass [1337 F: HYD ACT YV
' ( Translation )

26. (1) On the report of a taluq

Magistrate, the District

Magistrate may sanction to

. the extent of twenty five rupees to-
wards expenditure to be incurred for
the construction and repairs of pounds
from the head of fines and the Sessions
Court upto fifty rupees and" the High
Court upto one hundred and ﬁfty
rupees.

Powers.

(2) When the amount of fine
accumulates, the High Court: may
sanction the appointment of a pound-
keeper or attendant on a suitable
salary.

(3) The High -Court and: the
Court of Session may call for and ins-
pect any file and issue necessary
instructions.

(4) The ngh Court may, when-
ever necessary, depute any officer or

950

_rtgb

' ,;”.f“‘/w uu wuuu)t: o

N s
Oy ,.."_"/’)L -uut-/:
'J!f/ 4. ‘f UJI/«-’;}
L,‘I'J,ai LLUJVKJAJJ; L
.-T'MJMJM'J(..—»_)'LL”’

LU 22 ._/6'( QL)

o

4—(5‘2«)

b{wfgrj Jﬂ‘.](?’)

v /Jﬁm a wwi)uf

-d‘.-(')’CL—).L‘J/U/J/:&/

My s ) AW g (1)

SIS S~
—w i LS
| »

5 " LG’JVJLJJ.:LJW i



'1337 F:HYD. ACT V] Cattleﬂ'respass
( Translation )

clerk in a village or taluq in order to
inquire into any important matters’
and make necessary arrangements and
may pass suitable orders. '

27, The High Court may make
rules for the purposes of

g;sh tf;;;t this Act. Such rules shall
y inter alia relate to the

- rules. v
, following matters :—

(1) the circumstances in which
and the conditions subject to which
‘unauthorised jagirdars shall exercise
the right of estabhshmg Kondwadas

~and enjoy the income accruing there-
from ;

(2) the forms of registers and
statements and their amendment and.
cancellation ; :
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(3) the interrogatories for the

inspection of offices of police patels; | = V dy "} if m.'/ - (™

) rules relatm to supervision /J /
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